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sub-rule (5) of rule 11M of the Income-tax Rules, 1962 for specifying the said project or scheme for a 

further period of three years; 

Now, therefore, the Central Government, in exercise of the powers conferred by sub-section (1) read 

with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), hereby notifies 

the scheme or project “Construction of buildings for Braille Press, library, blind school, auditorium, 

dormitory, purchase of Braille Press and running of Braille Press Complex at Vidyapalli, Malanda, 

Mahinagar, South-24 Parganas”  which is being carried out by the “Blind Persons’ Association, 10/2, 

Shamsul Huda Road, Kolkata”, without any change in the approved cost of Rs.187.50 lakh, as an eligible 

project or scheme for a further period of three years beginning with financial year 2015-16 i.e. 2015-16, 

2016-17 & 2017-18. 

[No. 281/2015 / F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee)     अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  17 �दस
 बर, 2015 काकाकाका....आआआआ....    3434343456565656((((अअअअ))))....————जब�क आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 35 क ग के � प� टीकरण के  खंड (ख) के साथ प�ठत उपधारा (1) के अंतग#त जारी क� गई भारत सरकार, िव& त मं'ालय, (राज� व िवभाग) क� �दनाकं  7 जनवरी, 2004 क� अिधसूचना सं. का.आ. 19(अ) *ारा के+ ,ीय सरकार ने “मेिडकल �रसच# फाउंडशेन, 18, कॉलेज रोड, चेlई-600006’’ *ारा “मmुत ने' श� य िच�क& सा तथा अ� पताल का संचालन’’ क� प�रयोजना को िनधा#रण वष# 2004-05 को शु= होने वाली तीन वष# क� अविध के िलए एक पा' प�रयोजना अथवा � क�म के =प म2 >म सं. 11 पर अिधसूिचत �कया था; िजसे बाद म2 �दनांक 4 िसतंबर, 2006 क� अिधसचूना सं. का.आ. 1408(अ) के *ारा िव& तीय वष# 2006-07 को शु= होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया गया था; और िजसे बाद म2 �दनाकं 25 माच#, 2009 क� अिधसूचना सं. का.आ. 847 (अ) के *ारा िव& तीय वष# 2009-10 को समाA त होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया गया था; िजस ेबाद म2 �दनांक 27 �दसंबर, 2011 क� अिधसूचना स.ं का.आ. 2892(अ) के *ारा िव& तीय वष# 2012-13 को ;ारंभ होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया गया था और िजसे बाद म2 �दनाकं  20 जुलाई, 2015 क� अिधसूचना सं. का.आ. 1966(अ) के *ारा िव& तीय वष# 2015-16 को ;ारंभ होने वाली तीन वष7 क� अविध के िलए और बढ़ा �दया गया था;  और जब�क �दनाकं  27 �दसंबर, 2011 क� अिधसूचना स.ं का.आ. 2892(अ) *ारा अनुमािनत लागत को  28 करोड़ :पये क� काप#स िनिध सिहत 32.70 करोड़ :पये स ेबढ़ाकर 52 करोड़ :पये क� काप#स िनिध सिहत 68.07 करोड़ :पये कर �दया था; और जब�क काप#स िनिध को 52.00 करोड़ :पये क� काप#स िनिध सिहत 68.07 करोड़ :पये से बढ़ाकर 52.00 करोड़ :पये क� काप#स िनिध सिहत 108.07 करोड़ :पये �कए जाने क� सभंावना ह;ै और जब�क सामािजक और आDथक क� याण क� अिभवृिF के िलए रा� 1ीय सिमित का यह समाधान हो जाने पर �क उB त प�रयोजना अथवा � क�म उपयुB त =प से िन� पा�दत क� जा रही ह,ै इस सिमित ने आयकर िनयमावली, 1962 के  िनयम 11 ड के उप-िनयम (5) के अंतग#त काप#स िनिध को 52.00 करोड़ :पये क� काप#स िनिध सिहत 68.07 करोड़ :पये से बढ़ाकर 52.00 करोड़ :पये क� काप#स िनिध सिहत 108.07 करोड़ :पये करने क� िसफा�रश क� ह;ै इसिलए, अब, के+ ,ीय सरकार, आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 35 क ग के � प� टीकरण के  खंड (ख) के साथ प�ठत उप-धारा (1) *ारा ;द& त शिLयI का ;योग करते Mए, एतद*ारा “मेिडकल �रसच# फाउंडशेन, 18, 
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 कॉलेज रोड, चेlई-600006’’ *ारा चलायी जा रही “मmुत ने' श� य िच�क& सा तथा अ� पताल का संचालन’’ �दनाकं  7 जनवरी, 2004 क� उB त अिधसूचना सं. का.आ. 19(अ) म2 िन
 निलिखत ;भाव से संशोधन करती ह,ै नामत:  उक्  त अिधसूचना म2, >म स.ं 11 के सामने तािलका म2, आयकर अिधिनयम, 1961 क� धारा 35कग के तहत कटौती के =प म2 अनुमित दी जाने वाली लागत क� अिधकतम रािश से संबंिधत कालम (4) म2 “52.00 करोड़ :पये क� काप#स िनिध सिहत 68.07 करोड़ :पये” अ<रI, अंकI और श.दI को “52.00 करोड़ :पये क� काप#स िनिध सिहत 108.07 करोड़ :पये” अ<रI, अंकI और श. दI *ारा ;ित� थािपत �कया जाएगा।    [सं. 282/2015/फा. सं. वी-27015/4/2015-एस ओ (रा. स.)] मB खन लाल मीना,    उप सिचव (रा� 1ीय सिमित) 
 

NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3456(E).—Whereas by notification of the Government of India, in the Ministry of Finance 

(Department of Revenue) number S.O. 19(E) dated the 7
th
 January, 2004, issued under sub-section (1) read 

with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central 

Government had notified at serial number 11, “Free Eye surgeries and running of hospital” by “Medical 

Research Foundation, 18, College Road, Chennai – 600006”, as an eligible project or scheme for a period of 

three years beginning with assessment year 2004-2005, which was extended further vide notification number 

S.O. 1408(E) dated the 4th September, 2006 for a period of three years beginning with financial year 2006-

2007,  which was extended further vide notification number S.O. 847(E) dated 25
th
 March, 2009 for a period 

of three years beginning with financial year 2009-10 and which was extended further vide notification number 

S.O. 2892(E) dated 27th December, 2011 for a period of three years beginning with financial year 2012-13 and 

which was extended further vide notification number S.O. 1966(E) dated 20
th
 July, 2015 for a period of three 

years beginning with financial year 2015-16; 

And whereas by notification number S.O. 2892(E) dated 27
th
 December, 2011  the estimated cost was 

enhanced from Rs. 32.70 crore including a corpus fund of Rs. 28 crore to Rs. 68.07 crore including a corpus 

fund of Rs. 52 crore; 

And whereas the corpus fund is likely to enhance from Rs. 68.07 crore including a corpus fund of  

Rs. 52.00 crore to Rs. 108.07 crore including a corpus fund of Rs. 52.00 crore; 

And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied 

that the said project or scheme is being executed properly, made a further recommendation under sub-rule (5) 

of rule 11M of the Income-tax Rules, 1962 for enhancing the corpus fund from Rs. 68.07 crore including a 

corpus fund of Rs. 52.00 crore to Rs. 108.07 crore including a corpus fund of Rs. 52.00 crore; 

Now, therefore, the Central Government, in exercise of the powers conferred by sub-section (1) read 

with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), hereby notifies 

the scheme or project “Free Eye surgeries and running of hospital” which is being carried out by “Medical 

Research Foundation, 18, College Road, Chennai – 600006”,  further amends the said notification number 

S.O. 19(E) dated the 7th January, 2004,  to the following effect, namely:- 

In the said notification, in the Table against serial number 11, in column (4), relating to maximum 

amount of cost to be allowed as deduction under section of 35AC of Income Tax Act, 1961 for the letters, 

figures and word “from Rs. 68.07 crore including a corpus fund of Rs. 52.00 crore” the letters, figures and 

word “Rs. 108.07 crore including a corpus fund of Rs. 52.00 crore” shall be substituted. 

[No. 282/2015 / F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee) 




